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Mr. Speaker : Hon'ble Members, 1 call upon Smt. Renuka Bishnol, a
Member who has returned in the bye-election from 47-Adampur Assembly
Constituency of Haryana Legislative Assembly held oa 30th November, 2011 to
subscribe oath/affirmation of allegiance to the Congtitution of India.

T will aiso request her for signing on the roll of Members placed on the
Secretary's Table after making subscribe oath/affirmation of allegiance. -

(At this stage Smt. Renuka Bishnoi subscribed cath/affirmation of
allegiance to the Constitution of India)

T G SAHHTST
(et 2 Ao o @ T W)

Mr. Spealkeer : Hon'ble Metnbers, in pursuance of rule 18 of the Rules of
Procedure and conduct of Business in the Haryana Legislative Assembly, T have
to report that the Governor was pleased to address the Haryana Legislative
Assembly today on 23rd February, 2012 at 2.00 P.M. under Article 176(3) of the

Constitution.

A copy of the address is laid on the Table of the House,
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Mr. Speaker : Now, the Hon'ble Minister will make obituary references.
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%13 o Gl & Reg & 75 e, R Gt o gn 7 g RBem e
fomelt w1 3w o wier grar &1 Pt @ forg wadh g A @ gom Sy & ot
F Rorg & BiE ity Ferar ¥ | s wdied, 3o ddt o urld § fesds
Ty 5o, TEe ST EE ST T I T T ST B g I 3T BT H
s oty g 4 e T | g oo s § O o we oaefy



giveh W& (1)zs

Y AT STIT ey A ey Frar ol demita diew oY ol B, § owd
R ot o v FOm £ o B o o o avw & o snergr ot
HET & |

Feer W, T Y «+f Ty spr, g wwe wee, o Wi o, sRaon
@ gy wow wA, o T Rie, SR @ ergd woE, o dre o, sftamon
& SO Jer Hes afeny, s s = ofrg wRaron R w7 & o e,
T for v R, sftamn R oo & qorgd vt & P we ¥ oo g
T T A 9 Yhe W K |

SeE HEle, T 4y et wdom o aw onoe B, R
TERAT ST BAT A arToie S AN 5 o1 ¥ Bl wdvee onoT B v
H ST TS A 50 G § N wriwer G oty o Siewt w0y of
T e aut wRge B T T ¥ ored e o avm & e ofy off i wee
FAE | ST & adflw ol ol sy @ ofor A gy el ol gean
Y argeT S TEE & frg Rl sl R o wad ofy o smmrgeer
ST G § ¢ ey wéey, g a2 sl @ amer § e 3 gde o
Foret 13 e s off Teger o W &, W R, F oo uf of s oty
T E | A o S ufebdll & orad gedi oy ooy B st ofpsees

Mr. Speaker : These remarks should not be recorded, Hon'ble Members,

it 15 very solemn affairs and we should restrict oursetves with the obituary
references. No personal comments please.

&t R T+ e wevEy, B i e 8 Rer ) dhaw o s
T ST WS e TET F |

Shri Bhupinder Singh Hooda : Sir, it should not be recorded, He should
have sympathy for them but he is making politics on it

Shri Anil Vij : Speaker Siperees

Mr. Speaker : It is not to be recorded. Mr. Vij, pleage resume your seat.
This i a very solemn occasion on which we are paying respect to the departed
souls. You must restrict yourselves.

Hrofmhm: oy N AP S ST ues #r ¥
Me. Speaker : Don't politize it.
Shri Anil Vij : Sir, | am not politicizing.

Mr. Speaker : You will not get gain anything out of it. You will not get any
capital out of it.

R & sndsrgar ferd wi Rear o |
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ot arfver oy ¢ e mEvew, A A goenRrs W e A w € ¥ A
AT T X E g B T W 1w srmiwter oft & W, e o g R
e 7 g | B o v e e & AR T wet A o o
o aves & o i gE YT A € | O, O S5 ST HER & AT ET g
27y iy ¥ e why oY arad o o e § e g wEe e

ﬁrmﬁ(%ﬁmwwam:aﬁaﬁaaﬁ,ﬂﬁaﬂ%w
wmﬁ@waiaﬁawﬁzgmwwwmmm
T | :

Mr. Speaker : 1 have already observed that this is not in good tagte, The
remarks are totally unsavory and this should not be done on such solemn
pecasion.

& Fftver BT+ oTene evEm, o o el & AT HEW R a0 T IR
e & § g wed vy f) oiffe W wee WO & | 3R ary & A1 mme
i i Ta Prefa T & STphes FTE O o aw &Y T § e e
Wb W E, |

MWW(&M@:W@M&W,W%%%#{%
me%ﬁmwmﬁw%mqﬁmﬁ%m%ﬁ
S i e wwe Bl § o deav & e ol § o o WER &
et B 39 g B Hed BT By A war Wi

Mr. Speaker : Hon'ble Members, [ associate myself with the

obituary references made by the Hon'ble Chief Minister and the
feelings expressed by other members of the House. During the Jast Session and
the present Session, many renowned personalities have passed away.

| feel deeply grieved on the sad demise of Col, Rav Ram Singh, former
Minister of State: Pandit Chiranji Lal Sharma, former Minister and Member of
Parliament; Shri Mani Ram Bagri, S8hri Mange Ram former Minister of State,
Haryana, Shri Brahm Singh, former Deputy Minister of Haryanz; Shri Piru Ram,
former Chief Partiamentary Secretary, Haryana; Shri Gian Chand €adh, sitting
member of the House, Rae Vijay Vir Singh, former Member of the Haryana
Legislative Assembly; freedom fighters and martyrs of Haryana; inpocent
children died in school van tragedy and refatives of Revenue Minister, Member
of Haryana Vidhan Sabha, Ex-M.Ps,, Ex-Ministers, Ex-Parliamentary Secretaries
and Ex-MLAs whose names have been mentioned by the Hon'ble Chief Minister.

Col. Rao Ram Singh, was a disciplined Army Officer who was elacted to
this House two times and served this House as its Speaker for about 4 years. He
remained Minister in Haryana and Union Minister of State for about 10 years,
Me was an able administrator who was committed to social service. Pandit
Chiranji Lal Sharma who was my father and | need not to say much about him a3
all of you know him very well. His death is irreparable personal loss to me. Shri
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Mani Ram Bagri who was a great freedom. fighter actively participated for the
freedom of the country. He was elected to Punjab Vidhan $abha once and to Lok
Sabha thrice. He was greatly attached with the dowtitrodden and poorer sections
of the society and afways committed fo work for them.” = oo

. Shri Mange Ram, Shri Bachm Singh, Shri Pina Ram w re foriner membiers .
of this House and they also served the Haryana State in various, capacities as
Minister of State, Deputy Minister and Chief Parliamentary Secietary respectively.
They were great social workers dedicated to" the. uplifiment of the society. Shri
Gian Chand Oadh was a sitting member of the House. He was also elected to the
last assembly, He was 2 very simple and sofi:spoken person and was also a great
social worker. . IR S T

Rao Vijay Vir Singh, was elected tol this House once; He was also a great
social worker and able legislator. o

The freedom fighters and the martyrs are the foundations of the civil
society ih which seélfless people work without ‘caring for their-{tves and are
always prepared for any sacrifice. The society camnot re-pay their sactifices
except by following their principles of life. Loss of innocent children is not only
pathetic for the families to which they belonged but it is also 2 preat logs of
future sincere citizens. SR TN

We have lost many deirs and nears and their absence will be felt'by all of
us for a long time.. RS :

T pray to the Almighty to give peace to the departed souls.:{ will convey
the feelings of this House to: the bereaved families. I have also included the
names in the obituary references suggested by the. various members who were
not part of the record or the speech of the Leader of the House, Now, I request
all of you to kindly stand up to pay homage to the departed souls for two minutes.

(At this stage, the House stood np in silence for two iﬁinutes a8 a mark
of respect and to pay homage to the departed souls.)

 @eemwmms o
() Ty .‘%ﬂrﬁfﬁ%@“

Mr, Speaker :‘_Hon"b‘le Members, under Rule 13(1) of the Rules of
Procadure and Conduct of Business in the Haryana Legislative Assembly, 1
notinate the following members to. sérve.on the panel of Chairpersons =

1. .. Prof. Sampat Singh, MLA:; . .- R
"2, ShriAnand Singh Dangi, MEA o0 0t
L3 Shei Ram'Pal Majta, MLA o R

4 st KavitaJain, MLA T
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(i) o W WPy

Mr. Speaker ; Hon'ble Members under Rule 58(?) of the Rulm of
Procedure and Conduct of Business of the Haryana Legislatwe Awembly, f have
to inform the House that Shri Kuldeep Bishnoi, MLA has resigned from his seat
in Haryana’ Leg:slatwe Assernbly vide his lmcr dated 24 10. 2011 whwh was
accepted by me fmm the sdme date: ’ . :

(m)ﬁqﬁqﬁf%mﬁw

- Mr. Speaker : Hon'ble Members, | have to inform the House that I have
received an intimation from Shri Gopal Kanda, Minister of State for Urban Local -
Bodies, Haryana, in which he has expressed his inability to attend the Sitting of-
House today on 232 2012 due to his i1l health. :

(@)ﬂﬁ‘ﬂm )

Mr. Speaker : Hon'ble Members, now the Secretary will make an
announcetnent.

T - rrers, B T Pk B e v Per sy e e
WY I, 2011 ﬁ@wﬁﬁﬁﬁm&wmww@w%
sl orgaftr 2 A %, wwaﬁﬂawmg

1, The Hatyanz Legxslatw& Assembly (Salary, Allowances and Pension
- :of Members) Second Amendment Bill, 2011

20" The Haryana Ceiling on Land Holdmgs (Amendmant) B:H 2011,

" ‘Pandit Bhagwat Dayal Sharma Umvermfy of Health Scmnces Rohtak
~ (Amendment) Bill, 2011,

The Haryana Appropriation (No. 3) Bill, 2011,

~ The Haryana Appropriation (No. 4) Bifl, 201, -
“The Haryana School Teachers Selection Board Bill, 2011.
The Haryana Value Added Tax (Amendment) Bill, 2011,
The Haryana Private Unjversities (Amendmént) Bill, 2011,

The Punjab Passengﬂrs and (:Dodq Taxation (Haryana Amendment)
Bill, 2011. ‘

aﬂﬁwwmﬁf%ra?rmﬁﬁﬁé

- Mr. Speaker ‘Hon'bie Members, now 1 report the time table of varigus
business fixed by the Business Advisory Committee.

"The Committee met at 11.00 AM. on Thursday, the 23rd Pebruary, 2012
in the Chamber of the Hou'ble Speaker.. .

The Committee recommends that unless the Speaker otherwise directs,
the Assembly whilst in Session, shall meet on Monday at 2.00 P.M. and adjourn

tad

e
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at 6.30 P.M. and on Tuesday, Wednesdy, Thursday and Friday will meet at 10.00
AM. and adjourn at 2.00 P.M. without gquestion being put. o

On Thursday, the 23rd February, 2012 the Assmebly shall meet
immediately half an hour after the conclusion of the Governor's Address and
adjourn after the conclusion of business entered in the List of Business for the
day. .

The Committee further recommends that on Friday, the 9th March, 2012,
the Assembly shall meet at 2.00 P.M. and adjourn after the conclusion of the
Business entered in the List of Business. ‘

The Committee, after some discussion, further recommends that the
business on 23rd & 24th February, 2012, 1st, 2nd, 5th to 7th and 9th March,
2012 be transacted by the Sabha as under —

THE HOUSE WILL MEET IMMEDIATE- 1. Qath/Affirmnation by a Member.
LY HALF AN HOURAFTER THE CON- 2. Laying a copy of the Governot's

CLUSION OF THE GOVERNOR'S Address on the Table of the
ADDRESS ON THE 23RD FEBRUARY, | House. .. .
2012. 3. Obituary References,

4. Presentation -and - adoption of
First Report of the Business
Advisory Committee.

5. Papers to be laid/re-laid on the
Table of the House. o

6. Presentation of fourth Prelimi-
nary Reports of the Committes
of Privileges and extension of
time for presentation of the final
reports thereon,

7. Presentation of Priliminary

Report of Commitiee of the

House to examine the Irregulari-

ties committed by Trusts

Societies of family members of

Shri'Om Parkash Chautala, MLA.

...Questions Hour.

[y

FRIDAY, THE 24TH FEBRUARY,

2012 (16.00 AM.) ‘ ‘ © 2, Motion under rule-121.
3. Discugsion on  Governor's
‘ ‘ Address.
SATURDAY, THE 25TH FEB'RUARY, 2012 HOLIDAY
SUNDAY, THE 26TH F EIBRUARV, 2042 HOLIDAY

MONDAY, THE 27TH FEBRUARY, 2012 Mo Sitting
TUESDAY, THE 28TH FEBRUARY, 2012 Mo Sitting
WEDNESDAY, THE 29TH FEBRUARY, - N Sitting
2012, : :
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[Mf. Speaker}
THURSDAY, THE 1‘31 MARCH 2012
(2.00 PM) -

FRIDAY THE 2ND MARCH 2012
(10,00 A.M.)

SATURDAY. THE 3RD MARCH, 2012

SUNDAY, THE 4TH MARCH, 2012
MONDAY, THE 5TH MARCH, 2012
(2.00 PM) \

TUE‘&DAY THE 6t MARCH 20 12
(‘HJOOAM) L :

WEDNESDAY THE 7TH MARCH 2012
(IO 00 AM) 7

THURSDAY, THE 8TH MARCH, 2012
FRIDAY, THE 9TH MARCH, 2012
(2.00 PM.)

1.

;Ques;ti(;ﬁélzl*lllour' 2
‘Motion wader: rule-lll quapem
~gion of rule 30:

Resumption of dtscusswn on
Governor's Address, g

(yuestions Hour.

. Resumption of discussion on’
‘Governor's. Address and Voting
on Motion of Thanks.

. Presentation, Discussion and-
“Voting on Supplementary Esti-.

. mates (2nd Instatment) for the

—

-

—

year 2011-12.:- -

“HOLIDAY
L HOLIDAY

. Questions Howur,

Presentation of Budget Estima-
tes for the year 2012-13.

. Questions Hour.

Discussion on Budget Estimates
for the year 2012-13.
Presentation of Reports of the
Assembly Committees.

. Questions Hour.

Resumption of Discussion on
Budgel Estimates for the year
7012-13 and Finance Minister's
reply and Voting on Demands for
Grants for the year 2012-13.

HOLIDAY

Guestions Hour. -

Motion under Rule 15 regarding

Non-stop Sitting.

Motion under Rule 16 regarding

adjournment of the: Eabha sine-
die.’ ‘

“Papérs to be Jaid, if any. -

- Presentation of Reports: of the
“ Assembly Committees. - -
“The Haryana Appropriation Bill

in respect of Supplementary
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Estimates (2nd Instalment) for
the year 2011-12,

7. The Haryana Appropriation Bill
in respect of Budget Estimates
for the year 2012-2013:

8. Legislative Business.

9. Any other Business."

Mr. Speaker : Now, the Hon'ble Parliamentay Affzirs Minister will move
the motion that this House agrees with the recommendations contained in the
first Report of the Business Advisory Committee.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, T beg to
move— .
That this House agrees with the recommendations contained in the
first Report of the Business Advisory Committee.
Mr. Speaker : Motion moved-.-

‘That this House agrees with the recommendations contained in the
first Report of the Business Advisory Committee,

Mr, Speaker : Mr, Arora do you want 10 say wamlhmg ?

At s TR A (AR ¢ Srerer R, qrr & A9 & A R T
T s oy ¥ g wrow o @t ofvr aredr e o T ¥ 1 ool e o
st feren ot &= & gt oy ¥ it sl ara el @y =ed B 1 Te
et ui s & of ot wat 2nfr 1 sore ot o wet wal e ¥ | ol
Forar <Y et st ol oy u o wraf BV % | o wrefee F S A fafdew &
$ ¥ oft b e oo ¥ 1 oreney wevey, wor e & it ol ST B 1 g e
& drgr & g fosy Sorr w8l vy mar ¥ | sras A el A A 8, g S
T8 T Bty S SN SR S Hee ¥

A vy fis gEm © oremm Ade, T W & o dnod
AT # dvpg & fLad F e o B F Fom & o we R i
%l&aﬁqﬁ%ﬂmﬁﬂmﬂﬁ%ﬁwﬁwmﬂw
& "Bl @d

Y aryiver Gt ol © STeTa weiew, s Yar % o Woapa, o e
Jor @ vafiy 9@ % frg wey o dfeT oea T Al el

o v RiT gOEm ¢ oetd TERE, I T & S W
HfEr § Ao & L Ad F Yar f Ao 41 7w gEEime {ROE TR
wr & B & arsht ardl & Sor & weng W ¥ 1 o ==l ae et iR
gr ¢ There was no dissension (Intervention). 1 disagree, [ am ready to go on
record. There was no dissent, Ch, Om Parkash Chautala was present and he
concwred and so did Mre. Gujjar,
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Mr. Speaker : Mt. Arora you can go through the minutes of the meeting.
The Horble Leader of the Opposition was present and there was no opposition
to the agenda that we fixed,

A ST T ORI WL, B AT & BAC. F A et B A 9 7T
T ETE AT e T A g sm T A as A eE W E
AT T T qHTAT ALY, Y wH A g A |

Mr. Speaker : 1 will take the sense of the House.

o s FUR o : &7 Tl Rrenads seET # AW wed & g e
ST AT ¥ | aremer wEET, 00 Tyt # & faPrest @ Fewy @ Wl
Frerrrad & oTTH-OTON v o O gut we ¥ guftng oo & wrdwr % &am
T WY SEHAT A | :

Mr. Speaker : Alright. Certainty, you will see that you will get maximum
time to speak.

ot Fivs FAT RTT : oree ey, Ui Serr W ae Sl & gies
81 Fry o W oY A e O wE Al B

Mr. Speaker : No, no, we will take the sense of the House.

Shri Randeep Singh Surjewala : Speaker Sir, Arora Sahib has been the
Speaker of the House also. Once the Party's leader is present in the meeting
. of the Business Advisory Committes and he is concurred, then the party is never
raised the issue on the floor of the House. That is the practice and the precedent
of the House. . '

o argies FTC AR ¢ |, TE U A 98 B

Shri Randeep Singh Surjewala : He could have recorded his dissent.
He did not even record his dissent. He did not say anything,

Mr. Speaker : Ram Pal Ji, did you stand up after getting my permission
or you have stood up on your own ?

oy T Ao ¢ et ue, § O on & 9 ye v € T aned R e
% o wiPgm S ar A7

Mr. Speaker : | have to hear Mr. Vij first.

o oy forey (nmarrey wve) + ovemm wdie, F o 5w ool & RO w
Wwéiwﬁmﬁraﬁmﬁwﬁuﬁzﬂwwmﬁﬁ
q@qmmﬁwmﬂmﬂaﬁmﬁgﬁgmﬁmﬁ%wﬁ

T 4% TEaa | ()
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Shri Randeep Singh Surjewala ; Speaker Sir, Vij Sahib, should get time
to make long speeches? His leader was present in the B.A.C. meeting. His leader
is sitting right ‘to his side in the House. His leader's consent is there, I am saying
on the floor of the Houge. The leader of the BIP is present in the House.

ﬁrmﬁﬁﬁw:wwﬁw@w,ﬁwﬁwﬁﬂﬁéfﬂ%ﬁmmﬁmw&r
werey, o & s B aur wes F e ot BAR SR S B 1 A oy arat
AT g o A A R ol e e e & w8

& ol fie godar ¢ sere wow, A o ol Tl & oftex
1 @t wfl H1T 18T | Your Leader is here. Let him say he did not coneur with
the Report.

Shri A}:il Vij ¢ 8ir, let me conclude. Speaker has allowed me to speak.
After my speéch you can say anything if you want to say.

Mr. Sﬁeakel Mr, Vij, the Parliamentary Affairs Minister has pointed
out that the Leader of your party was present in the meeting and he did not say
anything in tlus regard.

, %&mﬁﬁrﬁﬁr T, wmaﬁmﬁlﬂmﬁ%wﬁm&ﬁ?ﬂww
Wmﬁﬁaﬁﬁwﬁmﬁ% (ﬁ‘ar)m&rvré’rw %@rg@rﬁﬁ
B

Mr. Speaker ¢ Alrighit, you may say anything whatever you want ¢ say.
According to the Minister do you listen to your Party President ?

oy v B« overray e, § wediae WO & St wEr o S A e
warir It oo 0l M | 6 T e 9% S de gem o E, g o gk
ey T & s T Sl ¥ o forar gon € 6 6 w9 F 0 IR wem
a%zﬁﬁwﬁrwm%lwwwaﬁrmﬁﬁﬁmﬁﬁrwﬁwﬁ
3T | |

mmmwawmw,mﬂmwmaw‘
m%ﬂﬂﬁ’mﬁ%!

Mr. Speaker Mt. Vij, | will give you chance to speak. Yes, Mr. Minister
what do you want to say ?

Shri Randeep Singh Surjewala : My respectfully submission through
you to my learned friend is that who keeps getting angry from time to time
sommetimes without necesarily raising a provocation or reason, is that his Leader
was present ? The healthy practice, pariiamentary practice is "That afl these
issues are deliberated in the Business Advisory Gommittee so that the precious
time of this House not even a minute is wasted”. People of Harvana are paying
for the pruc:eédings of this House. It is our responsibility, onerous as it is to
not waste a single minute and be careful in speaking every single sentence and
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[Shri Randeep Singh Surjewala]

word. His Leader was present he is concurring, he is disagreeing with his leader.
Earlier, Arora Sahit who is a senior member, far senior to me also, he was also
disagreeing with his leader. That's not the wastage of time. Let's proceed with
the Business of the House.

Mr. Speaker ; Mr. Vij, you may give your suggestion in two lines.

o aifver B : oy wéme, § e went grear § R o wieee | g
wrger E S o 6 Y F e S Hae A Yo gore SrEl ¥ 6 e W
T ¥ O AR wET 0 9 B | gEy orven & Bl eropte Tansd & areendy
Wt T T T ¥ | R TeH & Sod gor w8t e

. ﬁﬁﬁﬁ(wmmw:mamﬁﬁﬁﬁwmaﬁrw
a1y Srh wifdw fp Aoy o A § o 5@ & S @ suftaRr F
wAEiEe aee o arafyy & 9 & Seer & T ()

A} areer : Tr grew, freed o e oE @ € 5 ol & et w9
T T o e ¥ :

qTER TR R w2 « et T, T el & oftst wet &% g A o
TR o a3 T ol feat ¥ o ondr e o e § i frde 2o 7€
earan ¥ i € i g & worn ¥ A & e st aner = e ae
& ¥ oifas Rsdt oY v & sfire soff & fe 3 aroel ot & et § st @
E | weft wesre F Srerar off 2 ol & wewr o o R HU @ (| U8 ool
s oY FReafer & ofr o & et apndy e g B foeft ol e oftst Ao A A
Aoy §wlt s o ofre ol & qer wwer At @ e | o ey gl 9w
duma bl

Mus, Kiran Chaudbary @ Speaker Sir, (Interruption)
Mr. Speaker : Yes, Mrs. Hon'vle Minister please.
At sfaw for : ofiet |1, (=)

Mr. Speaker : Hon'ble Minister wanted to say something. T have allowed
her to speak first. Yes, Mrs. Kiran Chaudhary.

Mrs. Kiran Chaudhary : Speaker Sit, This is an established norm and
precedent of this august House which has already been. deliberated upon and like
the Hon'ble Minister of Parliamentary Affairg said that this has been taken up
in the Business Advisory Committee that itself is enough for this House to carry
on, to go on and on about Business on which has already been deliberated upon.
If we accept the view of Shri Anil Vij, 1 do not think we set a good precedent
for foture.

Mr. Speaker : Yes, Mr, Vij.
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o sifr for « ofvwe we, § o7 oo B Rl ® o & d E ) & ow
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o e & e s MR ¥ o gm B ol wef o W AR
vy SR, SH ST # 2 w5 TG i S § T eT Y u HY
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o7 st Ay wi FifE el TE ey gaT & WiF B ¥ | (fthe
.decision of B,A.C. was sufficient d1 o5 38 TIEeM &Y G & AT e o
“wwm@ﬂﬁaﬂmaﬁlwwwﬁwmmﬁa%ﬁmwm;m
“zm A & T s A o tdiegge o # are ey ad Sy e
. ey e 2 Fovg et e S orerfe A 257 BRITT BIGC] BT | IR
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A T Wit ¥ Ry ore R YoRTRIE U €I S Tel 8 Y S5 a8l
e By ST T e ot ot ot ¥ | Y, g ararar ¥ U SRt S He
e Ry BT vy Y o v AR 5 e 8 diftrg | sl ¥ v
\ mwaﬁswwamﬁﬁﬁgﬁ%%ﬂﬂwﬁmwﬁ%
... R |

Smt. Kiran Chaudhary : Thls is a contempt of the.‘Cha‘lr;.--‘ W

Shri Randeep Singh Surjewala : Sir, this is an aspersion on the Chair,
I strongly object to it and these rcmarks should be expunged.

. Shri Aml Vu What is thus 7 Why 1t shou]d be Expunged ? How can you
‘-any thxs Y e : SR e

Shn Randeep s gh'SurJewala He is saymg that the (“han- is partman
The Chair will ot considér his averments. . i -

" Sir Amil Vij : What wrong I'have s‘ald-l’?‘ﬁ,‘vﬂﬂ'@f w%ﬁmgﬁﬁ AR
W?ﬂﬁ“%imﬂ?ﬁ#ﬂmmﬁﬁﬁﬁbﬁ'%ﬁ?%ﬁﬁﬂ%%tﬁﬁ?ﬂﬁ
.qﬁ#@ﬁmﬁ%%ﬁﬁaﬁ%@ﬂﬁa?miwﬂ%amﬂﬁﬁam
& (R

Mr. Speaker ;. You are. msmuatmg, Mr Vu Dcmt msmuate

o o e e mﬁaﬁwwwﬁ#ﬂwww%ﬁwm
ma%wwﬁmen@%%WWW@%lWﬁﬁm
- vy 6 T A W O WER & R T e oY STl By ST ST Wi |
:._,_m%aam%@ﬁﬁfmmﬁmﬂﬁumﬁ%ﬁwmonwmﬁgq%aﬁt
o o T & T O] @ SR 400 ¥ Y SuTET 2 [ g oY oTe

ey oo we R GYEN & e G0 ST O et 160 wsAl 9§ v

am:mﬁﬂwmaﬂwwmﬁ%%ﬁw%wm‘w
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[%ﬁ@rﬁfﬁﬁtﬂ] ‘ ' -
Hﬁ%!ﬁ%mﬂﬁt%%ﬁ&mwﬁaﬁwﬁwm%ﬁﬁmlﬂ
A 28 B | gty § wre Resdiee s arear € R Hopr Prar e wer
TS Foih HE gone & qer ol ¥ 1% 4F i wen € R g9 o e B
Wwaﬁmﬂa@w%wwm%mmmﬁaﬂ%m ‘

Mr. Speaker Mr. Arora, you may speak but be brief on th1s
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. Mr. Speaker : You are not making the speech on the Goverriots' Address.
(Interruption} Net to be recorded. .
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Mr. Speaker : Mt Majra, can you assure me that you will fet all your
M@mbers speak in the time allotted to you ' ‘ :
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Mr Speakcr : Questmn 1sw'm'

That this House‘,sllgrees with the recommendations contained in the
- first Report of the Business Advisory Committee.

The motion wis carried

L A T Y T Y

. M r. Speaker 'an the Parliament Affairs Minister wifl !ay/re lay papery
on the Table of the House.

Industries Minister (Shri Randeep Smgh Surjcwala) Sir, 1 beg to
lay on the Table of the Houge-

The Haryana Rural: -Dévelopme’nt.(A-mendmént) Ordinance, 2011
(Haryand Ordinance No. 1 of 2012).

The Haryana Rural Developiment (Second &ﬁetidment) (deinance,
’ 2012 (Haryana Ordinance No. 2 of 2012).

Inﬂustnes Minister (Slm Randeep Singh Snrjewala) Bit, 1 beg to
lay on the Table of the House—

The Personnel Departrment Notifi catwn No GS R. 4/Const./Art.

32072011, dated the 13th Apreil, 2011 regardmg amendment in

Haryana I—"ubhc Service Commission (Limitation of Functions)

‘ Regulations, 1973, as required under Article 32(}(5) of the
7 Constitution” of India.
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I5hri Randeep Singh Suijewala)

The General Admlmstratmn Departmcnt Notaf’ cation No 8.0. 47

~ H.A.3/1970/8s. 8 and 9/2011, dated the 2nd fune, 2011 regarding

- amendment in Haryana. Ministers Allowances Ruyles, (1972, as

i rrequired under Section 9(2). of the Haryana Salanes and Allowances
of Ministers Act, 1970.

‘ Industries Minister (Shri Randeep Smgh Surjcwala) ‘Eir ! beg to
lay on the Table of the” House-

The Personnel Department Nouﬁcatmn No. G R. ZSJConst /Ax.
©.320/2010, dated the 29th October, 2010 regarding . amendment ih
o Flaryana Public Service CDH‘IT’I‘HS‘HGH (leltdtmﬂ cf Functmns)

Regulations, 1973, as reqmred under” Arttcle 320(5) of the

Constitution of India.

The Personnel Department Notification No. G.8.R. 26/Const./Art.
_,_,,‘320/20!0 dated the 13th December, 2010 regarding amendment
U in Haryana Public: ‘Service Commission: (Lamitation’of Functions)

Regulations, 1973, as reqmred under Art;cie 320(5) of the

Constitution of India.

‘The Personnel Department Not-iﬁcatioﬁ‘Nﬂi=GLSf."R. 14/Const./Att.
320/2011, dated the 12th Séptémber, 2011 regarding amendment
in Haryana Public Service Commission (Limtitation of Functions)
Regulations, 1973, as required under Article 320(3) of the
Constitution of India. :

- The Personnel Department Notification No. G.S.R. 16/Const/Art.
" 320/2011, dated the -16th Dicember, 2011 regarding amendment
..-in-Haryana Public Service Commission (Limitation of Functions)

Regu]atlons, 1973, as required under Articie 320(5) of the
Constitution of India,

" The Personnél Department ‘Notification N6 GS.R. 3/Const/Art.
320/2012, dated the 17th January, 2012 regarding amendment in
- Haryana Public. Service . Commission .{Limitation of Functions)
Regulations, 1973, as requirad.: undm Artiele 320(5) of the
Constltution of Indla

.The Home (Pohce] Departmem Nutlﬁcatlon No S (). 53/H.A. 25/
. 2008/8.92/2011, dated the 10th June, 2013 45 !‘equerd under
- Article '92(2) ‘of the' Haryana Police Act 2007 :

. The Haryana Electricity Regulatory COI‘I‘!H’HSSIDI‘I Nnttﬁcatmn
 regarding’ Regulatmn No. HERC/23/2010/1st” Amendment/201 1,
. dated the 5th September, 2011, a5 reqmred under section 182 of
‘ ,"the Electnmty Act, 2003 :

I"he Annual Repcrt cf Haryana Fore*;t Develc:pment Cmporat:on
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Limited for the year 2003-2006, as required under section
619-A (3Xb) of the Companies Act, 1936,

The Annual Report of Harya'na‘ijest Development Corporation
" Limited for the year 2006-2007, as required .under section
619-A (30 of the Companies Act, [956,

" The Annual Report of ‘Haryana Forest Develbpméﬁt Corporation
Limited for the year 2007-2008, as required under section
619-A (3)(b) of the Companies Act, 1956,

The Grant Utifization Certificate and Audit Report of Chandhary
* Charan Singh Haryana Agricultural University Hisar for the year
2006-07, as required under section 34 (%) of the Haryana and
Punjab Agricultural Universities Act, 1970.

~ The Audit Report and Annusi Accounts of Haryana State Agricuitural

~ Marketing Board, Panchkula for the year 2008-09, as required
under section 19-A(3) of the Comptrolier and Auditor General's

(Duties, Powers and Conditions of Service) Act, 1971,

The Annual Report of Haryana Police Housing Corporation Limited

' for the year 2008-2009, as required undér section 619-A (3)b)

* of the Companies Act, 1956.

The Annual Report of Haryana Police Mousing Corporation Lintited
for the year 2009-2010, as required vnder section 619-A (3
of the Companies Act, 1956.

© The 42nd Annual Report of Haryans Warehousing Corporation
* Limited for the-year 2008-09, as required under section 31 (11)
of the Warehousing Coporation Act, 1962

The 43rd Annual Report & Accounts of the Haryana Agro Industries
Corporation Limited Panchkula for the year 2009-10, as required
under section 619-A (3)(b) of the Companies Act, 1936.

The 37th Annual Report of Haryana Seeds Development Corporation
Litmnited for. the year 2010-2011, &5 required under section
619-A ((b) of the Companies Act, 1956,

 The 10th Annual Report of Haryana PoWer'Genératioh Corporation
" Limited, Panchkula for the:year 2006-2007, as required under
section 619-A (3)(b) of the Companies Act, 1936,

The 11th Annual Report of Haryana Power Generation Corporation
Limited, Panchkula for the year 2007-2008, as vequired under

" section 619-A (3Xb) of the Companies Act, 1956.

The Annual Report of Dakshin Haryana Bijli Vitran Migam Litited
. for the year 2009-2010, as required undLr section 619-A (3Xb)
" of the Companies Act, 1956.



(1):58 o oefmenfEmes o - [28 wEd, 2012

[Shri Randeep Singh Surjewala] : SROREE
The Finance Accounts (Volame-1 & 11) of the Government of
- Haryana for the year 2010-2011 in pursuance of the provisions
rof ("lau*-‘.e (2) of Article 151 of thc Costitution. of India.

The Approprlatmn Accounts of the Governrncnt ‘of Haryana for the
- -year 2010-2011in pursuance of the provisions of Clause (2) of
" Article lSl m‘ the C‘mtltutmn of India.

. The Report of the Cc:mptmllcr and Auditor General of India for
the year ‘ended 3st March, 2011 (C ivil) of the: Government of

Haryana in purauance of the pmwsmns of C.[ause (2) of Article
151 of the Costﬁutmn of !ndia B

- The Report of the Ct)mptrollcr and Audltor GeneraI of India for

. the year ended 3 1st March, 2011 (Commercial) of the Government
.. of Haryana in pursuance of the pmwsmns of Clause (2} of Article
151 of the Lmtltutaon of India. '

.. The Report of the C-:Jmptmller and Auditor Generat of India for

_the year ended 315t March, 2010 on State Finanhces Government

of Haryana in pursuance of the provisions of C]ause (M) of Article
]51 of thc Losmutlon of India.

RS PP A P
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Mr Speaker Hon'ble Members, since Dr, Raghuvir Smgh Kadian is not
present in the House today. T will permit Smt. Sumita Singh who is a member
of the Privilege Committee, will present all four Pre]lmmary Reports of the
Committee of Prwu!eges

MNow, ghe. Wln plesent the Founh thmmary RePorl of Committee of
Priviteges with regard to the question of alleged breach. of prmiege given notice
of by S$hti Kuldeep Sharma, MLA (now Hon'ble Speaker) against Shri Om
Prakash Chautala, MLA who made false statement on the floor of the House
on 11th March, 2010 regarding imposing VAT on Salt which was made willfully,
deliberately and knowingly by Shri Om Prakash Chautala, MLA thereby misleading
the House and amounting to committing the contempt of the House/breach of
privilege by him and will also move that the time for the presentation of the
final Report to the House be extended.upto the first. ﬂ;!ttmg of the next Session.



RrdrarfRrere wERY & wee § Rdeirmr iy H e s (1)s0
TR HT ey AT Wi wege B¢ & g wg g

Smt. Sumita Singh (Member of the.Committee).; Sir, 1 beg to present

Fourth. Preliminary. Report.of the Committee of Priviliges with regard to the

question of alleged breach of privilege given notice of by Shri Kuldeep Sharma,

MLA (now Hon'ble Speaker) against Shri Om Prakash Chautald, MLA who madc

false statement on the floor of the.House on.1ith March, 2010 :,rcga.rdmg,,

imposing VAT on Salt which was. made willfully, deliberately and knowingly by

- 8hri Om:Prakash Chautala, MLA thereby misleading the House and amounting
to commxtmg the: mntempt of the House/breach of prmiege b;y him. . .

', ",Su" I also beg tm mw& -

That the fime for the preqenfatmn oF the F na! Re:port o thﬁ? Hou%
be emended upto the Frst mttmg nf the next Sessmn

‘:‘-'”‘.'”;Mr ‘Qpeaker : Motion moved—‘;'x S o

That the tmw for the presematlon of the f' izl Report to’ the House
be extmded upto the. f' rst sxttmg of the next 'Seasmn

‘ --"Mr ‘Speaker : Question is—

o i
That the time for the pregentation of the final Report to the House
he: exmnded upte the first sitting of the next Sess:on

The mutmn was carrwd

(u)d’rai’rtrmﬁam qwqrvru; %ﬁw

Mr Speakcr 5 Now Smt Sumita Smgh w1|l prasent the Fourth Prehmmary
Report of the Committee of Prwtlegeq with regard to the quastion of alleged
breach of privilege given notice of by Shri Bharat Bhushan Batra, MLA against
Shri Om Prakash Chautala, MLA who made false, misleading and incorrect
statement on the ﬂonr of the House on 11th March, 2010° wnllﬁ,lﬂy, deliberately
and knowingly stating that the Harvana Urban Developniént Authority had not
acquired a single acre of land since coming into power of the Congress
‘Governnent from March, 2005 till date. e has also stated that not even a single
sector of HUDA had been ftoated during this period, whereas the Parliamentary
Affairs Minister, Shri Randeep Singh Surjewala had pointed out the correct
factual position bt Shri O Prakash Chautala again assetted: that neither even
a-single Sector.of HUDA was floated nor a single acre of land was acquired by
HUDA from March, 2005-till date. By doing so Shri Om Prakash Chautala has
tried to mislead the House willfully, knowingly and’ dellberately whtch amoum«-,
to contempt of the House/Breach of Privilege committed .by. him on the floor
of the House. Thus, the matter of making false statemnent by Shri Om Prakash
Chaurtala on the floor of the House on 1tth March, 2010, mvolves the question
of breach of privilege/contempt of the House and wilt also move that the time
for the presentation of the final Report to the House be extended upto the first
sitting of the next. Session. - R
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Smt. Sumita Singh (Member of the Committes) : Sir, L beg to present
the Fourth Preliminary Report of the Committee of Priviliges . with regard to
the question of alleged breach of privilege given-notice of by . Shri Bharat
Bhushan Batra, MLA against Shri Om Prakash Chautala, MLA who made false,
misleading and ‘incorrect staternent on the floor of the House on 11th March,
2010 wilifully; detiberately and knowingly stating-that the Haryana Urban
Development Authority had not-acquired a single acre of land since coming into
power of the Congress Government from March, 2005 tilt date. He has also
stated that not even a single sector of HUDA had been floated during this period, -
whereas the Parliamentary Affairs Minister, Shri Randeep Singh Surjewala had
pointed out the correct factual position but Shri Om Prakash Chautala again
asserted that neither even a single Sector of HUDA was, ﬂoated nor a single acre
of land was acquired by HUDA from March, 2005 till date. By doing so Shri
Om Prakash Chautala has tried to mistead the House willfully, knowingly and
deliberately which amounts to contempt of the House/Breach of Privilege
committed by him on the floor of the House. Thus, the matter of making false
statement by Shri Om Prakash Chautala on the floor of the House on 11th March,
2010, involves the question of breach of privilege/contempt of the House,

Sir, | also beg to move—

That the time for the presentatiaﬁ of the final Report to the House
be extended upto the first siiting of the next Session.

Mr. Speaker : Motion moved—

That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next-Session:

Mr. Speaker : Questmn is—

That the time for the presentation of the final Report to the ”OUSE
be extended upto the first sitting of the next Session.

The motion was corried,

(1.1)ﬁaiiqmm ‘Z‘TW‘?J %ﬁﬁ

" M ‘ipeaker + Hon'ble Members, now, Smt. Sumita Smgh wﬂ! present
the Fotrth Preliminary Report of the Commitiee of Privileges with regard to
the question of alleged breach of privilege given notice of by Shri Aftab Ahmed,
MLA against Shri Om Prakash Chautala, MLA who made categorically incorrect
and misleading staterment on the floor of the House on 1ith March, 2010 stating
. that Reliance Company has been given 1500 acres of Government land at a cost
of Rs. 370 crore in garb of giving employment, particutarly when HSIDC had
acquired this land for welfare of the people. He further stated that a four acres
chunk of land out of this acquired land has been auctioned for Rs. 290 crore.
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He consequently alleped loss to the exchequer and fraud on account thereof.
He further stated that land of farmers was acquired in the name of 'SEZ' and
they were'told that they will be given bonus/annuity of Rs. 10,000/~ per acre
per year. He further stated that even a rupee has not been paid till date to any
farmer by way of such bonus/annuity. Whereas the above statement of Shri Om
Prakash Chautala is factually and absolutely incorrect, Shri Om Parkash Chautala
has made a false, misleading and incorrect statement in the House on both the
aforestated subjects, Shri Om Prakash Chautala made this statement willfully,
deliberately and knowinly to mislead this august House. This constitutes a
matter of clear breach of Privilege, of the House, Thus, the matter of making
falze statement by Shri Om Prakash Chautala on the, ﬂmwr of the House on 11th
March, 2010, involves the question of breach of Privilege/contempt of the
House and will alse move that the time for the presentation of the final Report
to the House be extended upto the first sitting of the next. Session.

 Smt. Sumita Singh (Member of the Comumittee) : Sir, | beg to present
Fourth Preliminary Report of the Committee of Priviliges with regard to the
question of alleged breach of privilege given notice of by Shri Bharat Bhushan
Batra, MLA against Shri. Om Prakash Chantala, MLA who made categorically
incorrect and misleading statement on the floor of the House on 11th March,
2010 stating that Reliance Company has been given 1500 acres of Government
tand at a cost of Rs. 370 crore in garb of giving employment, particularly when
HSHDC had acquired this land for welfare of the people. He further stated that
a four acres chunk of tand out of this acquired Jand has been auctioned for Rs.
290 crore.. He consequently alleped loss to the exchéquer and fraud on account
thereof. He further stated that land of farmers was acquired in the name of 'SEZ
and they were told that they will be given bonus/annmty of Rs. 10, 000/~ per acrc‘
per year. He further stated that éven.a rupee has not been paid till date to any
farmer by way of such bonus/annuity. Whereas the above statément of Shri Om
Prakash Chautala is factually and absolutely incorrect, Shri Om Parkash Chautala
has made a false, misleading and incomect statement in the House on both the
aforestated subjects. Shei Om Prakash Chautala made this statement willfuily,
deliberately and knowinly to mislead this august House. This constitutes a
matter. of clear breach of Privilege of the House. Thus, the matter of making
false statement by Shri Om Prakash Chautala an the floor of the House on 11ih
March, 2010, involves the question oF breach of in]ege/contempt of the
House. . . : AR

Sir, [ also beg. .to‘ 'frio'\éé;”

“That the time for the prc%ntatmn of the final Report to'the House .
be extended upto the f' rst sitting of the pext %esmon ‘

' Mr. Spcaker : Motmn moved—

That the time f‘or the presentanon of the final Report to the House
“be extended upto the first sitting of the next Session.
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Mr. Speaker Questmn i

" That the time for the presentatmn of the fi nal Report to the House )
‘be extended upto the first sitting of the nexl Session,

The motmn was carrzed

(iv)aﬁ@ﬂ#mm *I‘TQH'I %ﬁw

MKy Speaker : Hon'ble Metbers; row! Smt. Sufhitd’ 'Smgh w:ll prcse:nt
the Third Preliminary- Report of the Comrnittee of Privileges with regard to the
question of alleged breach of privilege given notice of by Shri Kildeep Sharma;
MLA (Now Hon'ble Speaker) against Shri Om. Prakasti: Chautala, MLA, who'
made false, misleading and incorrect statement on- the floor of the House on
6th September, 2010, stating that a news was being televised by some News -
Chapnels that in the car of Shri Gopal Kanda, Minister- of State for Home,
Haryata, & girl had been kxdnapped and three men raped hér. He further stated -
that Shri Gopal Kanda himself was driving the car and this car was owned by
Shii Gopal Kanda. He dlso stated the number of car a5 HR-701-0009. He further
stated that the girl was kidnappecl from Dethi and was raped tn Gurgaon. Therefore; -
the Government should resign. Whereas the abové statement of Shii Omy Prakash"‘ ‘
Chautala is factually and absolutely incorrect.. Shri Om Parkash Chautala has -
made a false, Tisleading and incotrect Statentent in ‘the House. He made this
statement wilifully, deliberately and knowinly to misléad this angust Hotisé. This ©
constitutes a matter of clear breach of Prwﬂege of the House. Thus, the matter
of making false staternent by Shri Om Prakash Chautala on the floor of the -
House on 6th Septembet, 2010, involves the question of breach of Privilege/ -
contempt Of the Hotse ‘and will also tove that the time for the présentation”
of the final Report ta the Hnusa be’ nxte‘nded upto the f' rst s:ttmg of the next"
Sessmn '

oy .

Smt. Suinita Singh (Member of the C‘ommxttee) E‘nr I beg to present
Third Preliminary Report of the Committee ‘of Priviliges with regard to the
question of alleged breach of prwxlege given notice of by Shri Kuldeep Sharma,
MLA (Now Hon'ble Speaker) against Shri Om Prakash Chautala, MLA whe made’
false, misleading and incomect statement on the floor of the House on 6th
September, 2010 staling that & news was being televised by some News Charmels
that in the car of Shri Gopal Kanda, Minister of State for Home, Haryana a girl
had been kidnapped and three men raped her. He furthier stated that Shri Gopal
Kanda himself was driving the car and this car was owned by Shri Gopal Kanda.
He also stated the mumber of car as HR-70L-0009. He further stated that the
girt was kidnapped from Delhi and was raped in Gurgaon. Therefore, the
Govemnment should resign. Whereas the above statement of 3hei Om Prakash
Chautala is factually and absolutely incorrect Shri Om Parkash Chautala has
-made a false, misleading and incorrect statement in the House, He made this
statement willfully, deliberately and knowinly to misiead this august House. This
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constitutes & matter of clear breach of privilége of the House. Thus, the matter

of making false statement by Shri Om’ Prakash Chautala on the floor of the

House on 6th September, 2010, involves the. question c)F brLac.h of prwu!ege:/
contempt. of the I—Iouse \ . .

<+ iry ] also beg to MOVern .

" Thiat the timie 6t the preséntatmn ofthe final- chort to the House
-be -extended upto the first sitting of the next Sesslon T

- Mr. q5]"-“‘!'““‘ *-Motion rioved-- -

That ihe tifme- f‘m* thé’ pre«;entatmn of ile final Repc)rt to the Hiiuse
“'be extended upto” thé first sntmg ox‘" the next Sesgmn '

Mr. Speaker : Questmn 1s—

o 1hat ‘the. ttme for' the presentatmn Oflhﬁ‘ final Rﬁponum ﬂm Hm'se
L be extended upto the flrst sitting of the next Sessmn

' f'he morron was‘ carrred

sﬂmm%?mm r&rwq a‘aqﬂma‘imeﬂ%
W@mﬁ%ﬁ?maﬁ'@mﬁaﬁﬁa@aﬁtﬁwm%m
| Wﬁﬂﬁﬁﬂmuﬁ%ﬁwmwmﬁ#
SR T B B oY T qGE L

‘M. Speaker : Now, Shri Bharat Bhushan Batra, M.L.A., Chairperson,
Comumittee of the House to examine the Irregularities Committed by Truats/
Societies of family members of Shri Om Prakash Chautala, M.L.A. will present
the Preliminary Report of the Committee and will also move that the time for
the presentation: of the'.final Report. to-the House be s-extended-;‘-?up’gbj:,the first
sitting of the next Session, ‘ : :

Shri Bharat Bhushan Batra (Lhmrpersom Cammittee of the H(mse
ta examine the: Irvegularities Committed by Trusts/Socicties uf famlly
members of Shri Om Packash Chautala, M.L.A.) : Sir, | beg to present the
Pretiminary Report of the Committee of the Honse. to examine the Irregularities
Committed by Trusts/Societies of family members of Shri Om Parkash. Chautala,
MLA.

Sir,. l alscp heg to. OV -

“That thetime for the preseniation. of the final l{epﬂrf to the llouse
‘ ""‘-:‘ be extended upto the first sitting. of the next Session.

Mr ‘Speakér ¢ Motion: moved—' .. .

That the time for the présentation” of the findl’ Repoﬁ to the- House
be extended upto the first sitting of the next Session, '
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Mr Speaker A!rlg,ht send lt to me Can ycu glVL me ampy thereof ?
You may kindly send it to me. (frsT): o HT Eﬁ‘rﬁ By § g ®ES
g 2§ wr R B - |

%ﬁﬂ*{f&'sm m,mﬂﬁﬁ%mﬁwﬁmﬁﬁ@#l

~ Mir. Speaker : Why are you hiding it ? When you are rnadmg it in the
Houwge, you should also send it to me.

- gy 97 fifw wmwwl e wﬁ%ﬂaﬁémma&%ﬂﬁ%w%waﬁ
%mﬁﬁwwmﬁmmwwmymﬁaﬁmmz
¥ saw wife AR oftr waw Do fomdy enfd & Raoms wft oo o | g
%ﬂwwmﬁaﬁﬁﬁwmﬁr%fmﬁwﬁﬁﬁmaﬁém@%l P

‘Smt. Kiran Chaudhary : Double Jeopardy is only in the case.of
prosecution involves,

ot 3 i agardt « v w, ﬁﬁw@%malwﬁwﬁﬁwﬁ
it o W E ar § o ey an o T8 §, 39 9 # o i) |
By o A O O T & B g s w A F wver st 8 | ¥ e
A £ fs et aree ¥ & ap S ward ¥ ofit o & gw e S B
HEr S | Al o Al G wey 7 ol 8 o I 55 SR W S < thaton which
ground, on the basis of which law, you constituted a Committee for finding the
facts.
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mmﬁﬁmﬁ*éaﬁuﬁammﬁa%wm%ﬂw&ﬁ

M. Speaker : You are mentioning something, Mr. Barshammi.

: ﬁmmm mmaﬁﬁmmﬁaﬂrzﬁrwwﬂmﬂﬁ
Porare &, T ot 9. st w IOD%WW{WS%W‘J&W
W%w-

o "refer h:) & hatter of f‘abt on which a judicial demsmn i pendmg, ey ETL
¥ o et arey F wdt w wmd B o B wE & oud i M eea B H
wer & ow SRS @ 75 eew & o waer & e ot S of Seopdes
ot B Ty & owe e f et A Ay o wEl | el e € B
R wirsy s & T R wrener ¥ o fremrp ¥ safong 9w S it A
Fr oy zrder 3 o gomy I B A g B g ¢ ot sfen afwef
wderett &1 weor O drefeTt & v ww o8 ofiT 100 F g O A g aw d
warel e o T T "No motion shall deal with any matter which is under
adjudication by a Court of Law.” ,
Mr Speaker 1 Are you mentioning 6% ?
Shri Sher Singh Badshami : Sir, Rule 68 and 100 both ;;oyer this matter,
- Mr; Speaker : That is for Adjourment Motion. .

oy 9 e Tmaeh 1@ rﬁ&ﬁ%ﬁ@mﬁ?w%ﬁmmﬁﬁww%:
"Mr Spesker : No No. .7

Shri Sher &:mgh Badﬁhami Yes Srr ﬁﬁo’?ﬂ"ﬂ @R A 'x'rﬁﬁm; | You come
to the Article 20 Clause-2 of the Constitution. That is very much cléar Sir. You
cannot constitute a Commitiee,

Mr. Speaker: No No. That is only on Adjounmem Mcmon And yoir also
mentioned 100,

oy 8¢ R Tmaed < e, ﬁuﬁm%mﬁmgoﬂﬁmm%m
wmmmﬁmﬁwwﬁw%mﬂﬁ%ﬁw%l

Mr. Speaker ; Did you say 1007

o ST e apaedt : a9 Gofof =9, R o drdy. gl o o 5+
%gﬂ%waﬂ%!mﬁﬁﬁﬁwwm%l :

J;'ﬁa{w&t vy, ofie s a?rttzf%ﬁwmf laﬁlﬁﬂﬂ”ﬁ'
o we o AT I s 1eso HEwm R

ot 97 fifs Tzl ¢ 9T, ﬁmwmw%%aﬁ%aﬁ%aﬁm
ot wew oy dfta @ erEt & we ¥

: A oo WA, o Sd . < 1861&%2&@1%%@?
s:l‘rEhTﬂTatf 1050 HHT ¥ |
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o 9 Riw wmawl « 4T, ¥ 9FT covered by this Constitition. 3T Tt
HeSae B Ay AW o FE e | e B T S T © |
whre & ondfae 20 & w5 B 9F 9w ot frar d R S W s
TfereT & aved 9991 % A7 W oft wee s ¥ o w6 & ot 99 € ol
B SR E I e S BT B T el et ofit wwe F wroifRen € A g
ﬁaﬁmaﬁraﬁmﬁmeﬁwﬁuﬁﬁm@%ﬁm%ﬁmﬁmmw

HOAT 1 Sir-Constitution is a supreme Comtttutmn 15 vmy CIear that you can not
contst:mm 1he Commlttee -

~Industiies Minister (Shrl Raudeep Smgh Surjew.ala) Speaker S!‘l"
my learned friend first of all-must know that today the constitution of the
Committee is not.under dmussmn The Commlttee stands const:tuted and that
time he was presem in the Housa | ‘

A it Rig agurdt : o, wﬁ%%ﬂwnﬁﬁfﬁrﬁ%?ﬁ@ﬁ%ﬁﬁﬁm
T T

Shri Randeep Singh Surjewsla’i Speaker Sits if e walkvé out,, . ¥
ﬁmﬁﬁﬁwﬁatﬁﬁﬂﬁﬁgﬂﬁ%ﬂﬁqﬁﬁﬁm%ﬁw%m s
(30T T =) :

4t 9 RiT T3uel vecﬂasrmaa ﬁwaﬁﬁa{ma%wﬁzmﬁ,w‘
e & A Hw g, 5 e as AT wepd ¥ o go g e W | e
ﬁéfﬁwmmm&%ﬁwmmaﬁ:ﬁmﬂﬁ?mml

Shri Randeep Singh Sarjewala : Speaker Sir, if he has decided that he
wants té make hews by having one mere walk out-then they should do it now
because the press is also gmmg delayed in writing their walk- mﬂ stories.

(Interruptmn)

mmmm X, nﬁﬁ%‘m wﬁﬂﬁa&mﬁﬁ@%?ﬁﬁ
Ar faeErl o o1 #% Wt (@T@W)

- Shri Randeep Singh. Surjewala : Speakar SIE‘ Aif Lhat is thc intension, if
on Iy intention is to make anews by having 2 walk-out, then thsy sh()uld do guickly.

it I R et + 5, ok e v el e & v ey iy
g & e Wt W A e et o Aer ¥ o & e wd pe w ¥

- Shri Randeep Singh Surjewala : Speaker Sir, my. friend has raised a
point and [ am only trying o answer (Interrupt:on)

o aorr s dewr - wiem w, Wﬂ*ﬂ’fﬁmﬂﬁﬁﬂ?ﬁﬁ?wﬁ% 4
@hmmzﬁaﬂmﬁ#ﬁﬁﬂﬁmwmwﬁﬁw>ﬁ}
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ket o o 7 sfrathmarett o otf ¥ TR

& wrdly Rig g‘(\ﬂ'ﬂlﬁT HER ST gAY 1 EhETF l (lntermptlon)

~ Mr. Speaker : Mr. Badshami, just hold on. (imerruptmn) Everybocly SIt
down please Parllamemary Affairs Minister may p1ease sit down, ‘Mr. Badshami,
you made 'a point and the Parliamentary Affalrs Minister-is'a very important
conponent on the issue that you have raised. | havé allowed him'to give explanation
thereon-and. you are not allowing him to speak. Let him complete.

i a7 e o e
Mr"'Spe‘ak'ér‘ ;N'crw ydd 'héve takeh n thé't {iray (tﬁ'terrpptizéin) Let him say
somethmg Let h]m say Do not mten‘upt anybody

Shri Randeap Smgh Sur;ewaia H Speaker "?qr I haw, thrm or four
submlsslcms to, make ta you s algo through ycm m thts august ‘House .

My. Speaker : He has ra[sed three pomts F;rst 15 doub!a Jcopardy Second
is Rule 100 and third is Rule 68,

Shri Randeep Smgh ‘Sur]ewala SH‘ 1 will reply them one by one.

Shri Sher Singh Badshami : Sn’, Ruie'lBD is a doctrine based on the
Article 20 of the Constitution. of India, Some ingredients-are different from that
but Articie 20 and Sub Clause 2 is very much clear which cover all EhES

Mr. Speaker You note dewn Artmle 20 Sub Clauqe 2 o}‘ thL Cc}nsmulmn
of [ndla o - - S

Shri Randeep Smgh Surwwala Sn‘ Arlu,lc 20 Sub Ciause 2 is doublt:
Jeopardy only. Unfnrtunate!y he has not rcad lt

aﬁmmm v, ﬁmﬁzwmgr

“'Shiri 'Rahdéép Singh Su: rj‘e‘wa ta's"That is alri gh‘t;'.Si'r,‘l'theTﬁ'ﬁ:swer'f;to all his
three averments is sfmple. Noo 1. the:Committes stands constituted.. The
Constitution of the Committee 15 not an igsue that is coming up for adjudication
before this House. What is coming up‘for adjudication and decision before thig
House is that extension of time as requested by the Hon'ble Chairman of
Committee, Shri B.B. Batra ji 7 So, my learned friend should kitow. that all these
obiections which he i3 raising now, he should have raised at the time of the
Constitution of the Committee. Now, the issue before, the House s that only
extension of time. No. 2. Sir, my leatned friend is saying that Article 20 bars
taking of any further proceedings against Shri Om Parkash-Chautala, Sir, it is a
fact that there is a CBI case going on against Shri Om Parkash Chautala that
everybody knows, But T would like to draw your attention a5 also-of the'House to
the Terms of reference of the Commmm The Committee shall make specific
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[Shri Randeep Singh Surjewala}
recommendations qua :—

1. Manner and methodology of allotment of prbpertleélacqt1}51tlnl1
~of properties by these Trusts/Societies including detalls of their
assets and labilities.

2. Mantter and'mothodoiogy of taking over of thése Trusts/Societies
by the Government in order to ensure that objects of the Trusts/
Societies are met with effectively as has beeh recommended by
CBl. What is pending before the CB! Court is a disproportionate
assets case. It iy not the allotment of pmpertles to the Trusts or

. Societies that is pending there.

Mr. Speaker : Mr. Parliamentary Affairs Minister, | can give my ruling on
this only if the House wants to discuss this issue.

Shri Randeep Singh Suvjewala : Sir, as 1 said right in the beginning.
Mr. Speaker : Are you ready to discuss this fssue ? oo
Shri Sher Singh Barshami @ Yes, Sir. We are ready.

Mr. Speakw Un the whole issue of it.

ot 3% fife Toanedi %T,F{lﬁﬁg_o‘riﬁq'{ﬂﬁfﬁﬁm1
Shri Randeep Singh Surjewala : Yes Sir, time may be fixed.

Mr. Speaker : O.K., we will fix time. As per the procedure of this House,
if vou want a discussion, you have to give notice or you have to take sense of the
Houge. ‘

*ﬁ‘mmﬂ‘ﬁﬂwﬂq@ww‘mmﬁmﬁﬁm%ﬁsm
s it # o e W o or o g wt gB W AP

oy arshes e ot : aree TR, B e g w & anwdly =R EEd
¥ e i w gt & o e, el e faemerT @i |

Mr. Speaker : We will fix time for discussion, .

“Shei Randeep Singh Surjewaia ! Sir, 1hey are agreemg (Nmse &
Tnterruption)

aﬁwwm
aﬁa‘ltﬁwmﬂ’r

*ﬂm%mﬁwﬁﬂéﬂﬁmwn
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e ar & T el @ ot wer e

oY ot G ET: C
ot T A Y

ﬁm:ﬂﬁwﬁmwﬁm%%ﬁ%mﬁw@ﬂﬁmm |
{7 T srEereT) Hon'ble Members, please take your seats. (Noise & Interruption)

mmwm:amw,mmmwaﬁawm
ot HeEdt B Ay 8 | wae el gw ey & A | (e oF )

Mr. Speaker : You please seck my permission prior to speak.
#ﬁtﬁtmﬂiﬁ:mm&n@m,qﬁmm@ﬁaﬁﬁﬁl (st o
) ‘

Mu. Speaker : There may be discussion on the whole issue including the
igsue raised in the house. (Noise & Interruption)

oY T SR ¢+ ST WIS, 89 S SEe G B
ﬁmﬁmwm:awa%ﬁw,mm%%ﬁsﬁmw
gt & = =t | (s e ErEE)

Mr. Speaker : T will hear both the sides. No further discussion is required
as already fixing time on this.

Shri Randeep Singh Suriewata : Thank you, Sir.
Ay g R A ¢ T, v (AR O SrEE)

Mr. Speaker : | will inform you two days in advance, T will fix time. &4

. e et oft 7 geg WY R e € a1 e | s s E, & Y | Lhave

given my ruling. My rufing has come that this matter will be discussed in the
House. (Noise and interruption)

\ #ﬁtﬁzw:mﬁm,wmmﬂww%r%éﬁﬂmm
arfy s dr & 1 (9T T ) :

Shri Randéep Singh Surjewala : Speaker Sit, no other business is listed
today.

Mr. Speaker : The issue is that the time for the presentation of the final
report to the House be extended up to the first sitting of the next Session. (Noise
and interruption) -

+3ry 3 emamsar Retd wiet o T
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< 3R fjz qgawd : oo v, U R B ey | O e s
& | (9w =)
Shri Randeep Singh Surjewala : Sir, You have already given a maling that

the issue will be deliberated. Your ruling have already come that the issue will be
deliberated. Let the issue be deliberated at a time fixed by you,

£ % s ggoml : orse mdiey, gE @ S o S 1 (3 e s
TEN A ATHT Wi F ) (97 o )

Y iR G IS : e MEEE, Tcr AT I &R § B aw
wit wf gf &7 (9 v aEam)

Mr. Speaker : Mr. Parlimentary Affairs Minister, what else do you have
to say when | have said that the whole issue will be discussed 7 {(Interruption) Are
you running away from it ?

Shri Randeep Singh Surjewala @ Sir, [ will ready to discuss. (Interruption)
Mr. Speaker : Then we will discuss. (Interruption)

Shri Randeep Singh Surjewala : [ don't know why my leamned friend
shying away. He should not be shying away. We will discuss the issue again.
{Interruption)

o Bl T arder « whest i, wy s & g 3 ¥ | e e

T e ared ¥ 1 (sire ud Ermam) 59 SRS w g B ol uw T
FA S S ¥ L (s us srepen)

o 3¢ fim qundt : et w, e i TEW ueads 7€ w0 wifEg
feeper o forg o9 Gam ¥ | e I weph ol of B 1 g deel I areh
gf ¥ 1 (¥R g )

Mr. $peaker : | have already given my ruling that this matter will be

discussed threadbare in this House. Why are you running away from what you

have said, ST Fet B w8 B9 wur oy Mraw o 3T € 1 e FGT TS
¥, Towmaet 1 &1 1 (3l ue ey ‘

aﬁ%wmﬁy:wﬁﬁgww%xﬁmﬁwr&%ﬁ@w
= STt T T | B ofr g mfeir ared ¥ Py aw wid S ©oar w1 (A
T )

oAy sy + BY argsl soaen ¥4 &, § 5@ w3 ol fee R ) (IR
)

oY aralv TR T : Tl WY, v 98 whi &y B wE e O u
Yooy A8 | (8 TE ) '
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Wit st 3 o erfrafimarelt £ g ST gl

off oo ¢ o Fm HT ¥ o s # I BT & g% bue g e
T 1 (9 v =)

& a9 HAT @yt ¢ e HAS P TR & e W BT (e o
) .

o oreng : 3@ e o O HEET IR G SR 2w A ferr w0

Y Freivs HAR Fst ¢ T [, WS $8 A1 W e w0 | (A Oy
SEYT)

S} TS AR ; SR ST §5 9T FEerm BT Y 7 & e W hdi=le
HY | aremer wéEy, B vag 7w FE TS 78 99 e o 5uT § 99 6
e Ty o7 SYECETE BN SN B gaTy 3 9w wher M arpdt e ol ¥ (e
e SYHT)

i T R e : 3 nfoes St @ raf & v o s
g AT o7 uge R gw o RS wt weimee € e o then we will

request the Learned Chairman to reconsider it and the House can disband its
Commiitee after discussion. Why do not they understand ?

Mr, Speaker : When do you want the discussion 7 (Interruption)

o aries Fw aitiet : aw A I I E, gaer o agen Pl &
fase & 1

ﬁowﬁv:%m,wﬁwﬁwﬁm%aﬁﬁw%
meﬁw%aﬁva&wﬁm@%wﬁ

e By e B R |
A aregs st erdw R WA |

siro Foqe i : =it T, & T e wet € fF 70 drved F oot i
farmpar & w1 & 1 oty wnfe 1 (ST e crereet) snarg wEied, W U6 Eeme
ST e o ¥ e e e i o R o ool Fawe & o ¥ R o Fres
% Ty ey SR A /@ E

Mr. Speaker @ Yes, on the whole issue,

o st i - wfie ¥, 75 ama & f & Sew w1 € W o 5w A
i feopyM anl, Su® a1 & oues s Rl ot oy B § aee 8 sl
e & £y :

ANgmg: o AT F gD
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ro aw i : et e, & forar & wfbrey & = 20t opeere e § For s
Py % Ryewy & =ra & ey wfei E 0 :

ot i e ot wieT A, el e Rie gwEr B e oW
¥

oy apng < et o, Sws ave S o fvg 8wt ¥ A forg
i H o 8 I g |

o gerg s : wfiet w¢, F Rl o oo & &9 T8 S (I
e STaH)

it el G TG : THHT WY, T I AW R B et @
¥ B wua e ool Ay ey ot O o v | oy, T St 4 R
oy} (Fre) '

Shri Randeep Singh Surjewala : Speaker Sir, no personal aspersions
are permitted of the kind that Arora Sahib is raising. T3 & 8 Eigr W
arirgt oft 2 qoelt oTEw ¥ | (SR @ )

ofy greng : ol oY, S o HRIT

iy 3re fm Ty vt wT, ¥ e e T & P arey  AhEE HE
¥} TS T ST & | Mr. Sampat Singh is not a Professor. & femr @t
wpbet T &7 What do you mean by Professor 7 What is the definition of a
Professor ? (Noise &. Interruption) How is he entitled for Professor ?

o e R ; vt T, o awed off g @ ¥ gaet v 5 & O
Sy iR | zuier T 3w AR F o oy € S

gt Tty RiE G ¢ ST U, T8 T QRO ¥ it should be
expunged. (Noise & Interruption) e @EEWWTT%‘{ETWWHT%%
o &z et & e widie Fufreer & o o wwe & v T R
m&?mﬁwmmﬁqﬁ;&aﬁrmﬁz (9% ud =)

Mr. Speaker : Is it on record that he is known as Professor Sampat Singh ?

Tro wr Rig + wftert TR, F v gy are F ar S @9 g o AT S
§ qm o w8 £ A Reed o ol & fo F g (1T U =agEnT) TH
@Wﬁﬂﬁmﬁm&%wmﬁﬁ%f&ﬂﬁﬁmﬁﬁﬁﬁaﬁﬁmwmﬁ
2y (g e )

Shri Satpal « Speaker Sir, ***¥*® (Interruption)

*2re 2 oTRenET Fetd T R T |
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. Mr. §peaker : Nothing is to be recbrded.whawver is said by Shri Sat Pal

Srngwan. (Interruption) Shri Sangwan do you have my permission to speak 7 (Noise

& Interruption) The Hon'ble Minister you must carry the healthy traditions of

this august House along. 1 have permitted Shri Sampat Singh ji to speak. Please
let him speak. He will speak after you will speak. '

oY weurr : v we, e ()

- Mr. Speaker : Mr. Sangwan, you‘cio not have my permission fo speak.
Nothing i to be recorded. . L o
i Tordier R edvan + et T, ST g8 A ¥ e e Rew 5 B o
WWWW%WWW%MH%W?&%}%@W
qHATE | : | . '
M. Speaker: 1 have'passe:d' my mling that we will discuss this after the
whole House agrees, after the both sides agree. (Noise & Interruption) o e
off % e mer B 1 oy fand w b s we & s § suslt
fempar | (2N e Syer) Sr oTa feRYT 8 . wned ¥ 7
sy e o gy + et B v 3 Ry 78 we & faw ) wd
ﬁmmﬁ'raﬁnrﬁﬂaﬁr | & g R e e | .(aﬁrqafa:ﬁ'rmw)
.M. Speakei" : "r‘és, Mr. Ajay Singh Chautala. (Nﬂi‘se'&'fﬁ't',erruption) I have
penniuc,d you to speak. o
oy o R e+ vy, S T TS § o o g e
s o | 5 g2 B O g o ol s Ry T g g g oo S
gﬂ%WMWaﬂmﬁwaﬁmgww?mR%wmmﬁmﬁﬁw
ﬁm%‘wwmﬁmﬁmﬁaﬁaﬁtwma%w
Tl | e B S W aary & R & wod ol s om @ ¥ 1 g b w0
% forg T e & e vy on @ ¥ | e hweph ¥ (e '
ﬁmmm@mmwwm’aﬁmgm%w
ﬁa‘ﬁé‘mmwwﬁgé%t S
Mr. Speaker : Yes, Mr. Abhay Singh Chautala. -
i e R v « e w, F e e g o oo gt oY
e 3 T we Y i Rr-Roe it Y ST a8 @ A
wé ot o el St o e drar ot @ R weEr T |
- Mr. Speéker : Alright. 1 don't mind that. C

ot sy i e : et 7T, 59D oA § ae < Hee e €7
w@ﬁﬁgﬁ?%ﬁmmﬁﬁm@m@wqﬁaﬁémwﬁﬁ|waﬂﬁaﬁ

s3ery & STRTETT Rrd w8t fimm T )
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Wﬁ{zw%mW%maﬁm@mwmﬂwaﬁ%Wﬁ
WWWWwﬁx

o e S R o wwwmwmﬁaa&w‘a‘mw%l
o e A g Pﬂav"uﬂ" *ba (ﬁm}

4l aveme : ardver off, m@%@m@ﬂﬁﬂmmﬁﬁrwﬁﬁﬁﬁﬁ
vﬁﬁmﬂﬁ%i&ﬁ@ﬁﬁﬁmmaﬁaﬁﬁ%ﬁm@;&%wﬁﬁmﬁm%
mmmaﬁmﬂﬁ%imwﬁwm%@ﬁmﬂ|

oy ool T el e W, ﬁmﬁf@mw%wﬁi

oy oo : - &, S of, o T wwd ¥ -

-S&G?I'Tmﬂ'mm @‘«rﬂmqﬁw mﬁmaﬁﬁwm%lm
W@%%W&ﬁwmwmﬁmwmmmlmmw
GO W S A Y St T o e e ive o g & e nea & oy
§5 9 Saay i 7 s O Al S To o9 % Y 39 g9 e w0
wereast Hrl A o Sl g & fn | Gwen o W B | B o
R & st Srte oft o1 =z e a1 % ong e wforr @t 6 5w S0
T 7T BIESIIRAT S gan ¥ arfr ot O B & ganfa 98w O
nfse g & ol S o wen g o o o O B € sraredl 9w aee
%?mmﬁf&m%mmmﬁmﬁlwﬁmmeﬁrﬁw
ﬂmﬁra@ﬁw@a‘rt SR .

a&m aﬁ#n‘mﬁ%? P .
sﬁ@wmﬂ\w Wmtﬁé‘rmﬁﬁ’rt
e&mﬁw %&aﬁ?' |

ot v e ey mﬁﬁ%ﬁtm%ﬁ#ﬁnﬁﬁw
armﬁ!%m#ﬁf%t%%iwqﬁﬁﬁmﬁaﬂ%m@ﬂmaﬁr

Q‘rw e e sl o, mﬂwﬁqwﬁmﬁmﬁw
|

mw(ﬁrmmm) arezraﬂr%“‘rm mamf%rw%iw
T St i & e W e el adt onw @ ¥ e A O wAd

Echr e R bl
B ﬂ’rm %mwmw@%%wﬁﬁéé‘n

3T g e freptd T fapmy




© Yy ol gty SR, UOE . B TR & gerdl & s ()58
HramEfeat s #f 7% el i ot we o :

ey vl Ry gy ; w, g sl @ s gar 8 S e wr & o

T ooy A gme F e anar SfET gy, 9t oy aw an ¥ BF aw g i Ry

¥ 1w B wores o et ¥, o & oo g o R 1 s i R mree

A sirar, s et s vl o sy oy orost S s ooy | el =

v ¥ 3w St orde ot e ST | Whether or not extension in time

has to.be granted ? My Iearned friend says that the Hotise Comiities ‘itself is
wr(mgly constituted, WHo can decide on that 7 You said a freé discussion will be
permitted and the Hotlse Wit decide it 71 do not know what is:the confusion ?
You have permitted énough time. Please specify a certain time Sir, and consequently
the issue can be deliberated threadbare. If the House comes to a consensus that
the Committee is wrongly constituted, the House can always undo its decision,
disband the Committee, Then Barshami Ji's averments will be upheld and what he
is-saying will be deemed to be corrected. if the House comes to.a conclusion
that 'no it iz not so', then the matter can proceed further and the extension in time
in the meanwhile has been granted. Where is the confusion Sir 7 $o, my humble
request is that kindly allocate soine time so that all the issues can be discussed
threadbare and consequently the House can take a core.

. Mr. Speaker including the issue of the legamy 01‘ mnstttutmn of thiy
Commtttee ?

Shn Randeep Smgh Surjcwala Absolutely Sir, W& are ready T'can say
on behalf of the Government that we are feady for a free and frank diséussion
even on that.

Mr. Spcaker Now they want that thc d!scu%mn mcludrng thvz formatmn
legality and continuance.

ﬁﬂtmm oo wE, ﬂtrsaq\uamﬁsqaﬁwﬁﬂé‘wé’r
TG S AW e | U AT Te & ae o ¥, S gE U e qeme
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£ | Committee has been constituted and the House is ready. Why are you seared 7
Why are you shying away 7 Let ug have a discussion.
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F‘inance Mmlster (5. Harmohmder Singh Chattha) Slr Constitution
$2ys 1o one can be trialed for the same offence twice. We are not irialing him, .
we are simply making inguiry, Trial and inquiries are two different things, entirely
different things. (Noise & Interruption)
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Shri Sher Singh Barshami : Sir, let me clarify, T will clarify my statement

what I have made earlier. STe8eT wevew, 597 % ey o1 6 & famserr & g Sy
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is he scared and what is he scared about ? He should not be hésitant and scared of
discussing the matter. We are agreeing with him but he is disagreeing with himself,
We are agreeing with Arora Sahib but he is disagreeing with himself. Please have
a discussion, fix a time. Let a whole day be spent on discussion, we don't mind.
He will discuss the issue threadbare. Every member may be permitted as is
required.

Mr. Speaker : Will is that the discussion is required ?

Shri Randeep Singh Surjewala : Why we are disagreeing with him, Sir,
We are all agreed.
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Mr. Speaker ; Question ig...

.. That the time for the presentation of the final Report to the House
be extended upto the first sitting of the next Session.

The motion was carried,
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(1713 Hre Mr. Speaker : Now, the House is adjourped til) 10.0'0 AM.,
- — Tomorrow, the 24th February, 20172, ‘

(The Sabha then adjoumed till 10.00 A M., Tomarrow, the 24th February, 2012.)
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